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waaetiret ate gaan arent dara 

afeeprar 

awe feeett, 28 waqax, 2022 

ararft. 794(a).— dts aa, Fara Maths afeazz, 2000 (2000 ar 21) At art 87 Ft 
START (1) ate STANT (2) F GS (A) A SS (AS) SMT Ves heat ST WALT HLT EV, AAT WahT$t 
(Heradt feentres atx fefhret Atfear arare afeat) Fraa, 2021 at aera set & few waget 
Pratetac Fert aarct &, tart -— 

1. afer are ae ore —(1) sat Peat ar afere ae aT eA (wea faeries atx feRrea 
Atfear arare afer) Aettarat FTA, 2022 FI 

(2) 3 ares A ares Ht ae BT WaT STAT 

2. aa Teahrst (Aeradt feorfteer six feet Aifear ara afeat) fram, 2021 (Bret ears sae 
TAT Sh PRA HET WaT e) Fae 2 &, TI-Praa (1) 4, Se (2) & Tard Pratehad as aertia Pear 
ATT, TAT — 

“(em) Prarad atts ata & Pra Sa aeftr wea ws rare atictte arate ate S31 

3. oer fran & Pras 3 A 

(&) Sa-Fraat (1) A — 

(i) @e () Ae (a) FETA Oe Patras Ss Ta TT, eat 

7224 GI/2022 q)
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“@) Aeradt wpe wT a art sees, Aas AAR ALIANT AT sat We, Tareas, 
aa ar atrart Ft aedt aaeet A fatates Pett at aor A Peet eat art 
Sarat THe Ft ATT A TT HIST HATA TH Test AT STANT Ste Sa ATT 
aftfera aca a few fraat atx fatreat, arte fife sie seater eee aT 
TET BOTT; 

(a) Reread? Sara at saft ar ataars Ft arodt oop F fates seht wate Ft 
ara 4 art Frat ate fateat, aretha fe ate Sra ware & faa Fare 
BOT AL ATT HIST AATAT H STAT FT Tet Peet At sara FT eee, waters, 
areas, Sata, warisra, Taha, Ata, Aes AT ATT eT He & Pre aA 
TAT BATT ST, 

(i) Peet ser artes F sae cadt & rere of crap & ore are aferare et 
a 

(ii) aefte, araret rs, avert arr arate, ote ora afea sare at Psat 
al WT HLA ATH, FET FH AIT Te ATA AT Seis es are, Tee 
ar ardtat ST aah, sae aT AT a aa ar wrented Het 
art, ar fear Weary & aera a at ar sofa  avare oz Paha aaet F 
SPT TAT HT TRA Sa ATT S 

(iii) TTT fre Stare z; 

(iv) fet té2, =a rea, ofafereattaaer ar sea arias afeert ar 
ateereart act &; 

(v) aaa Ft SorRt are A aT He Arey BT AVAT SAT AT TARTS FAT AT 
STTTTRT AT TTT Peet At Test TAT AT TTT eT IT Ht S AT 
ere wT a St ae area aT aT TELS TZ; 

(vi) Peett sea opie ar vite aed z: 

(vii) ATeat FY WHAT, ASST, TAT, Ara aT AMAT, Tree csat se are AT 
aaat, AT aH STsTEAT BT att edt Sar Peet Aas aera at ahr 
aed & fer sete aedt 2, ar ett aoe } arto at ceed Z, aT arg 
UWE BT ATA Beet z; 

(viii) ATFetae ares aT Peet Heyex Aa A TAIT STH, TA TE HAT AT 

STH BTS BOT BT AAA Bed H fore Sores Pea wa Pet sea Argex 
BIS, GSAT AT ATA FT Ae ez, 

(ix) dere wae Peet fafa ar seetat eet &”; 

(ii) Ge (=) % ears Te Prafahad Ss Car aT, gaTT -— 

“a) wera? aaa ae, ae a a eK, ATA Taal BT Tt aT 

afar Ft arodt aera & fates sett vee Ft Reet at ara F aad Paar 
are fata, areftrar Aifa, at seater aaata at fraat at fat, 
arise Atte at Sear Aaetd AF ate Tada, sarah, ae A ahr 
eT,” 

(iii) @e (6) Tard, Praferhad Ss staeartta Pew set, sear -— 

“(S) Heradt attert araartt, aretha ate areetitar At ara ater art 
srararat & fare art ara Ft tea aPaerg west few at wages Tarr 
BOTT,
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(e) Feradt afaare > ae anihat at feu ae aet ater, Bradt aqeae 14, 

19 ate 21 afeafere &, at Sea TT’; 

(@) 37-Frm (2) 8, Ge) 8, TSS (i) F aT OR, Prefered so-ee cat aT -— 

“(i) ateht Fe tae forerag Ft oad sar ate Wet fererara at ore art Ft ata A tage 
feat ft srater tae eet HT : 

Ted Ae Pe TT-Se (i), (iv) Ae (dx) & Para, Peet 3 & Ta-Fram (1) & SS (@) 

aI AAT AT AAT Pew BT SETA FH aera At HPS AT rwrse Te wares Vita 
areare At area site elt Porat aeae set ah ftax sat ST aT : 

Ted Fe ate Pe srarerat arr Peet at gece & art & few seared art haa 
ara sara Farha Pew oT at S71 

4. so tran & Pram 3 & ard, Pratehad fae ataeartta Pear aT, TAT — 

“Sa, Rreraa aftette aaa (atateat) & aret atta. —(1) setts acer, aera ar, Waa 
wrearhrst (Herat feenttesr six fehreet Atear ara afar) etter Frey, 2022 F area at 
at atta a dis welt & tax ws ar ater Peer afictia aataat Ft carseat eth 

(2) vere ferarad attetta arate F tte aa arr Pra ws erat are aT aioe Aer ST, 
Prat F we ces Fees ST Sle at Ray TET SPT 

(3) ferarra aterart & fore a errr sre At ries fererat atest & car ore ert Ft ate & 
ate feat ft eater sftae Perera acttetie aS at attr x aT SI 

(4) ferarae arfiette aaa tet afta oz ofte artare aeaft ate arti FT fe Ft atta a der 
aetsx feat & ftax artiet at ata wT a eet eT TT TT 

(5) after oe arate eed aaa, ate ferred atte ate aaa Fee eect S a, ae Peet wr 

oar Ft Ferra ATT aad & Bree oer Paera-aeq A pearatera sear, aes site Faerrarar ST 

(6) Brarad acticfta afae we ataeres rare aarara aa erat rear atte erage Hes A THT 
sre Pore oe Ft et ater wien fetsreat Ate & ares & Pariera Ft TTT 

(7) foreraa eciteter arate art ca were ater ar aera aaa eset arr Pear sea site 
ST arory Ht wae Pate Ses Faretrse We aaa Ft Sh" 

[rar. FF. 2(3)/2022-eftraT] 

ated amare, ax at 

MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY 

NOTIFICATION 

New Delhi, the 28th October, 2022 

G.S.R. 794(E).—In exercise of the powers conferred by sub-section (1) and clauses (z) and (zg) of 

sub-section (2) of section 87 of the Information Technology Act, 2000 (21 of 2000), the Central 

Government hereby makes the following rules to amend the Information Technology (Intermediary 

Guidelines and Digital Media Ethics Code) Rules, 2021, namely:— 

1. Short title and commencement.—(1) These rules may be called the Information Technology 

(Intermediary Guidelines and Digital Media Ethics Code) Amendment Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. In the Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021 

(hereafter referred to as the said rules), in rule 2, in sub-rule (1), after clause (k), the following clause shall 

be inserted, namely:— 

“(ka) “Grievance Appellate Committee’ means a grievance appellate committee constituted under 

rule 3A;”. 

3. In rule 3 of the said rules,— 

(a) in sub-rule (1),— 

(i) for clauses (a) and (b), the following clauses shall be substituted, namely:— 

“(a) the intermediary shall prominently publish on its website, mobile based 

(b) 

application or both, as the case may be, the rules and regulations, privacy policy 

and user agreement in English or any language specified in the Eighth Schedule 

to the Constitution for access or usage of its computer resource by any person in 

the language of his choice and ensure compliance of the same; 

the intermediary shall inform its rules and regulations, privacy policy and user 

agreement to the user in English or any language specified in the Eighth Schedule 
to the Constitution in the language of his choice and shall make reasonable efforts 

to cause the user of its computer resource not to host, display, upload, modify, 
publish, transmit, store, update or share any information that,— 

(i) belongs to another person and to which the user does not have any right; 

(ii) 1s obscene, pomographic, paedophilic, invasive of another’s privacy 

including bodily privacy, insulting or harassing on the basis of gender, 

racially or ethnically objectionable, relating or encouraging money 

laundering or gambling, or promoting enmity between different groups on 
the grounds of religion or caste with the intent to incite violence; 

(iii) is harmful to child; 

(iv) infringes any patent, trademark, copyright or other proprietary rights; 

(v) deceives or misleads the addressee about the origin of the message or 

knowingly and intentionally communicates any misinformation or 
information which is patently false and untrue or misleading in nature; 

(vi) impersonates another person; 

(vii) threatens the unity, integrity, defence, security or sovereignty of India, 

friendly relations with foreign States, or public order, or causes incitement 

to the commission of any cognisable offence, or prevents investigation of 

any offence, or is insulting other nation; 

(viii) contains software virus or any other computer code, file or program 
designed to interrupt, destroy or limit the functionality of any computer 

resource; 

(ix) violates any law for the time being in force;”; 

(ii) for clause (f), the following clause shall be substituted, namely:— 

“(f) the intermediary shall periodically, and at least once in a year, inform its users in 

English or any language specified in the Eighth Schedule to the Constitution in 

the language of his choice of its rules and regulations, privacy policy or user 

agreement or any change in the rules and regulations, privacy policy or user 

agreement, as the case may be;”; 

(iii) after clause (1), the following clauses shall be inserted, namely,— 

“qm) the intermediary shall take all reasonable measures to ensure accessibility of its 

services to users along with reasonable expectation of due diligence, privacy 

and transparency;
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(n) the intermediary shall respect all the rights accorded to the citizens under the 

Constitution, including in the articles 14, 19 and 21.”; 

(b) in sub-rule (2), in clause (a), for sub-clause (1), the following sub-clause shall be substituted, 

namely:— 

“G) acknowledge the complaint within twenty-four hours and resolve such complaint 

within a period of fifteen days from the date of its receipt: 

Provided that the complaint in the nature of request for removal of information or 

communication link relating to clause (b) of sub-rule (1) of rule 3, except sub-clauses (i), 

(iv) and (ix), shall be acted upon as expeditiously as possible and shall be resolved within 

seventy-two hours of such reporting; 

Provided further that appropriate safeguards may be developed by the intermediary 

to avoid any misuse by users;”. 

4, After rule 3 of the said rules, the following rule shall be inserted, namely:— 

“3A. Appeal to Grievance Appellate Committee(s)—(1) The Central Government shall, by 

notification, establish one or more Grievance Appellate Committees within three months from the date 
of commencement of the Information Technology (Intermediary Guidelines and Digital Media Ethics 

Code) Amendment Rules, 2022. 

(2) Each Grievance Appellate Committee shall consist of a chairperson and two whole time members 

appointed by the Central Government, of which one shall be a member ex-officio and two shall be 

independent members. 

(3) Any person aggrieved by a decision of the Grievance Officer may prefer an appeal to the 

Grievance Appellate Committee within a period of thirty days from the date of receipt of 

communication from the Grievance Officer. 

(4) The Grievance Appellate Committee shall deal with such appeal expeditiously and shall make an 

endeavour to resolve the appeal finally within thirty calendar days from the date of receipt of the 

appeal. 

(5) While dealing with the appeal if the Grievance Appellate Committee feels necessary, it may seek 

assistance from any person having requisite qualification, experience and expertise in the subject 

matter. 

(6) The Grievance Appellate Committee shall adopt an online dispute resolution mechanism wherein 
the entire appeal process, from filing of appeal to the decision thereof, shall be conducted through 

digital mode. 

(7) Every order passed by the Grievance Appellate Committee shall be complied with by the 

intermediary concerned and a report to that effect shall be uploaded on its website.”. 

[F. No. 2(3)/2022-CL] 

AMIT AGRAWAL, Addl. Secy. 
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